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CENTRAL ADMINISTRATIVE TRIBUNAL
 ALIAHABAD BENGH

Allahabad this the day lith September, 1997,

CORAM

CONT EMPT APPLICATION NO, 39 OF 1995,

ORIGINAL APPLICATION NO, 117 OF 1994,

Janak Deo Ram, S/e Late Chetak Ram,
posted as Chaukidar (Suspended)

in 491 (I) Platoon Army Supply Cere,
Varanasi, Cantt, at present residing at
A 36/30-7 New Bhadaun Chungi, Rajgaht,

Varanasi,

(By Advocate Shri N,N, Lahiri)

&

Supply Platoon Army Supply Core, Veranasi,

2, Y.P., “harma, Officiating Officer,
Commanding 491 (I) Supply Platoon,
Army Supply Core, Varanasi
Cantt osess Respondents,

b Hen'b le Dr, R.K' Saxﬁﬂa,J.M;l

s S,M, "harma, Officer Commanding 491(I)

QPREN._QUURT

ALIAHABAD,

Hon'ble Mr, D,S. Baweja, A .M,

IN

TEE Applicant.

Versus

ORDER (ORAL)

|
(By Adwecate “hri NP, Singh) |
|

By Hen'ble Dr, R,K, Saxena, J,M,
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1,

these proceedings eof ceontemppt against the respondents
S.M. Sharma, Officer Commanding 491 (I) Supply
Platoon Army SuPpl‘f\Core, Varanasi and U,P. Sharma

The applicant Janak Dee Ram has started
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Officiating Officer, Commanding 491 (I) Supply
Platoon, Army Supply Cere, Veranasi Cantt
The contention of the applicant in the applicatien
is that the Tribunal while dispesing of QO./A
ne, 117/94 Janak Dee Ram Versus Unien of India
and ethers on 31,1,l994 had directed the responcents
te consider the representatiens ef the applicant and
te dispese =k thngfwith a reasoned and speaking
order within a peried of two months, It is stated
that these directiens have net been follewed and,
therefore, the contemt of the Tribunal has been
comit ted and they sheulc be punished,

2, The respondents have filed the courter

affidavit with the plea that the representatiens
of the applicant were forwarded te the Competent
Autherity fer decisien, It is further contended
that the respondents had no autherity to dispese
af ‘themofbut only Army Head Quarter is competent

to dispose of those represemtatipns, No rejoinder

to controvert these facts has been filed,

3, We fincd from the recerd that nene is
appearing for the applicart after 8.4,1996, The
matter was listed on 6,5,1996, 25,6,1996, 4,9,1996,
l.10,1906, 21,11,1996, 1l4,2,1997, 2.7.1097,
22 ,8,1997 and today, We did not think it necessary
to adjourn the case any further, We have heard
Shri N,B. Singh couniel for the respondents,
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4, As is already peinted out it has been
brought on recerd by way of counter affidavit
that the representations of the applicant were
forwarded to the competent autherity and the

‘pI‘QSQﬂt respondents were not competent to dispese

Conv
theg of + This fact remained urltrovertzd Shri
N.B, Singh further inferms that the suspensien
order has been withdrawn en 21,8.,1996,

S In view of these facts we deo net find
any case of comtempt against the respondents,
The proceedings are dropped and the notices

discharged,
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